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QsAs NO. 68/2003

, A . 4
8.4.2003 Present : The Hon'ble Mr. Justice D.N.
Chowdhury, Vice~Chairman.

v The issue relates to
transfer and posting. The applicant who
is working under the respondents is a
SUPW teacher at Kumbhirgram. He is now
transferred and posted at Dimapur in the
same capacity vide order dated 31.3.2003.
The said order was passed in terms of
clause 10(1) & (3) of the transfer
policy. The said order also indicated
that one Sri Bishnu Shankar Verma was
transferred to Kumbhirgram on request
and the applicanﬁzwés. therefore, posted
Dimapur vice Shri Bishnu Shankar Verma
on the public interest. Though th% said
order was passed under clause 10(1)2,Mru
S, Dutta, léarngd counsel for the applici
ant stated that it would be under ctause
10(2) instead of clause 10(1). Mr. M.K.
Mazumdar, learned standing counsel for
for the KVS also stated that due to
typographical error it was mentioned as
under clause 10(1).

; Mr. S. Dutta, learned counsel
for the applicant stated that the
applicant submitted a representation to
the respondents for transfer and fosting
on request either at KV, Panchgram or ﬁ’
at Kv, Dholcherra,i&r. BDutta, learned
counsel also stated that denying the
choice posting of the applicanﬁ. the
respondents transferred the applicant
to Dimapur. Mr. M.K. Mazumdar, learned
standing counsel for the KVS stated that
the applicant submitted his request for
transfer and posting in the year 2003-2004
therefore, this matter is still under
considerations,

V\“//__,,/ﬁy/' I have given my anxious
consideration on the matter. The transfer
and posting of an employee vests on the

domain of the employer no doubt, but then
the said discretion needs to be exercised

justly and fairly conferming the norms
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prescribed by the Article 14 of the
Constitution of India. On the own
showing the authority is very much
concerned for giving accommodation

to their employees as per policy
guidelines. Admittedly, the applicant
submitted a representation for
transfer on request either at Kv,
Panchgram or at KV, Dholcherra. It

is hardly needed telling that the
respondents will put the things
straight and can take care of the
situation in the event the applicant
makes appropriateirepresentation
before the concerned authority. Mr.
Dutta, learned counsel for the
applicant drew my attention to the
ailment of the daughter of the applic-
ant who is suffering from Peut2z
Jeghers Syndrom as per medical report
which requires his presence in the
family. In such a situation it is
only the authority that may take care
of the situation with appropriate
measuyre,

Considering the facts and
circumstances of the case, I am of
the view that ends of justice will
be met if a direction is given to
the applicant to submit a fresh
representation indicating all the
facts more particularly as to the
ailment of his daughter and asking
for his choice posting either at
KV, Panchgram or at KV, Dholcherra
s0 that he can get medical facility.
Accordingly, the applicant is directeds
to submit a fresh representétion .
indicating all the above facts within
a week from the date of receipt of
the order. If such representation
is filed by the applicant, it is
expected that the authority will
consider his case in the right
perspective with empathy and commiser~
ation and allay his grievances by

passing appropriate order with utmost

Gontd/-



5 N U 8.4.2003 expedition preferably within two
months from the date of receipt
of the representation. In that

‘ view of the matter, the interinm
.  order dated 7.4.2003 stands

T . dissolved.

. Cgry ‘7 @0")2‘\:”’ - ‘ The application thus stands
/\M;;% é‘ﬁ : ) disposed of. NO order as to costs,
/e et ‘ |
fepeinp O F o .
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IN THE CENTI : NISFTRAFIVE TRIBUNAL
.GUWAHATI BENCH

0. A. NO. /2003

S. B. PAUL
' ... APPLICANT
- VERSUS -
UNION OF INDIA & OTHERS
... RESPONDENTS

SYNOPSIS

- Applicant joined under the respondents and posted at KV,
Kumbbhirgram.
' -> Para 4.2, Page 2

- Transfer Guidelines issued by the respoﬁdents to regulate transfer
and posting of their employees.

-> Para 4.4, Page 3/Annexure-1, Page 12.

- Applicant being eligible, applied for choice station posting either at
KV, Dhalcherra or at KV, Panchgram, but refused.
-> Para 4.5, Page 3.

- Applicant agaﬁl submitted application seeking request transfer on
the ground of ‘Spouse Case’.

-> Para 4.8, Page 4/ Annexure-2, Page 20.

- Impugned Order passed and the applicant is transferred to Dimapur

‘without considering his.case for choice station posting.

=> Para 4.8, Page 4 / Annexure-3, Page 26.

- Applicant submitted representation for modification of the transfer

order.
-> Para 4.10, Page 5/ Apncxure-4, Page 27,

- Applicant sought modification on the ground of his wife’s posting
and iliness of daughter.
- Para 4.11, Page 6/Annexure-5, Page 29.

- Office Memorandum of the Government of India providing for
posting of husband and wifc at samc station.
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-> Para 4.12, Page 6/Annexure-6, Page 31.

CONTENTIONS OF THE APPLICANT

Applicant has been discriminated as against the similarly situated persons.

The respondents have violated their professed norms and the existing guidelines
applicable in the cases of transfer and posting.

The applicant has not been considered despite availability of vacancy at the place
of his choice.

Transfer Order dated 31.03.2003 is against the provisions of the OM dated
12.06.1997. :

Transfer Order dated 31.03.2003, so far the applicant is concemed, has been
passed in an arbitrary and unjustified manner.

The applicant has a right of having his case duly considered by the respondents in

the light of the existing transfer guidelines, the professed norms of the
respondents and the office memorandum dated 12.06.1997.

RELIEF (S) SOUGHT FOR

The impugned order dated 31.03.03, in so far it relates to him, be set aside

and quashed.

The respondents be directed to transfer and post the applicant considering
the option exercised by him seeking choice station posting either at KV,
Dhalcherra or at KV, Panchgram even by creating vacancy as provided
under the transfer and posting guidelines.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

(An Application under Section 19 of the Administrative Tribunals Act, 1985)

Titlc of the case

O. A. No. /2003
Sri Sukhendu Bhushan Paul ' Applicant
- Versus —
Union of India & Others Respondents.
INDEX
SL. No. Annexure Particulars Page No.
01. ----. | Application : 1-10
02. ——— Verification 11
03. 1 Transfer and Posting Guidelines 12-19
04. 2 Application for Transfer on Request 20-25
05. 3 Transfer Order dated 31.03.03 26
06. 4 Representation dated 05.04.03 27-28
: 07. 5 Medical Prescriptions 20-30
08. 6 Memorandum dated 12.06.1997 31-32

Date: OT7. 0k 03

Filed by

Sk Bote

Advocate
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(An Application under Section 19 of the Administrative Tribunals Act, 1985)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATIT

O.A.No. /2003
BETWEEN - .
$ri Sukhendi Bhushan Paul
Son of Sri Dinabandhu Paul

Working as SUPW Teacher, Kendriya Vidyalaya,

Kumbhirgram, District - Cachar (Assam)
‘ Creenie Applicant

1. The Union of India,
Represented by the Secretary to the Government of India,
Department of Education, New Delhi-110001

2. The Joint commissioner (Admn.), Kendriya Vidyalaya Sangathan
18, Institutional Area, Sahid Jeet Singh Marg
~ New Delhi-110016.

3 The Principal,
Kendﬁya Vidyalaya, Kumbhirgram

P.O. Kumbhirgram, District-Cachar.
......... Respondents.

DETAILS OF TIIE APPLICATION

1. Particulars of Order against which this application is made.

This application is made against the impugned order bearing no. F. NO. 3-1 (D)
(MSC/WETR)/2003/KVS (Estt.II) dated 31.03.03 issued by the resi)ondent no.2
whereby the applicant has been transferred from his present place of posting and
posted at Kendriya Vidyalaya, Dimapur, without considering his
representation/application seeking choice station posting.

: Sk homdun  Blundan Fand
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4.1

4.2

4.3

4.4

Jurisdiction of the Tribunal.

The applicant declares that the subject matter of this application is within the
jurisdiction of this ITon’ble Tribunal.

Limitation.

The applicant further declares that this application is filed within the limitation

prescribed under section-21 of the Administrative Tribunals Act, 1985.

Facts of the case.

That the applicant is a citizen of India and a permanent resident of Ambikapatty,
Silchar in the district of Cachar (Assam) and as such he is entitled to all the rights,

protections and privileges as guaranteed under the Constitution of India.

That the applicant is a teaching staff working under the respondents. 1His service
conditions are governed by the Education Code and Accounts Code of Kendriya
Vidyalaya Sangathan (for short, the Sangathan or KVS) apart from various other
circulars and guidelines issued from time to time. The Sangathan has been issuing
various transfer guidelines from time to time every year on adopting policy

regarding transfer and posting of its employees.

That the applicant joined in the Kendriya Vidyalaya during the month of July

1990 in pursuance of his appointment as Socially Useful Productive Work (for
short, SUPW) Teacher in the scale of TGT and since then he has been serving

with utmost sincerity, integrity and devotion to the satisfaction of all concerned.

That the applicant has completed more than 12 (twelve) years of service and
during this entire period, he has remained posted at the same station. Earlier, there
was no fixed tenure of service for the teachers up to the level of PGT, but, the
carlier guidelines provided that transfer would normally be effected during
summer vacation and not after 31st October. Moreover, the teachers up to the
level of TGT and identical scale would not be posted outside the region in which
they were selected. It was also stipulated that while making transfer, priorities
would be given to the transfer of spouses to join the family. Such conditions of

transfer were incorporated in all the transfer posting guidelines since the year

Sulk hamdan s o pqu |



4.5

1989-90 and likc conditions continucd to appcar in the transfer guidclines of all
the subsequent years. However on 25.01.2000, the respondents had issued [resh
transfer guidelines to regulate transfer and posting of its employees. Be stated that

in this transfer guidelines, all the earlier conditions were almost retained as '

unchanged. Nonetheless, this instant guideline, for the first time had introduced
tenure of five years of stay for teachers seeking choice station posting. The instant
guidelines had been issued in super session of the earlier guidelines/orders on the
subject and it contained various provisions regulating transfer and posting of the
employees of the Sangathan. It is categorically stated that the said guidelines
dated 25.01.2000 are still in force and as such, the applicant being eligible as per
the instant guidelines had applied for choice station posting in terms thereof.

A copy of the aforementioned (ransfer guidelines is annexed herewith as

Annexure - 1.

That as per the existing transfer guidelines of the respondents, the applicant is
entitled to a choice station posting on completion of five years stay at a station
which is not of his choice. The applicant hails from Silchar Town and his wife is
also presently working as a Teacher in Sister Nivedita Girls Scheol at Silchar. In

this background of facts and circumstances, the applicant - with a view to stay

together with his family - applied for choice station posting at Silchar in the year
1995 on 'completion of 5 (five) years stay at Kumbhirgram. But the respondents
did not consider his casc and as such hc continucd to work at Kumbhirgram. Hc,
however, continued to represent on the matier and had been applying for choice
station posting since the yeaf 1995. In all such occasions, his applications were

duly forwarded through proper channel but to no result.

That the applicants states that after exercising his option for choice station pbsting
in the year 2000, he had legitimately expected that something favourable would
come his way. But this time too, the respondents did not consider his case and
instead, issued an order-dated 09.01.01 with malafide intention at the instance of
Sri Y. P. Singh, the then Principai of the School and transferred him to Kendrya
Vidyalaya, AFS Nalia, Gujarat. Being aggrieved, the applicant had approached
this Hon’blc Tribunal in O. A. No. 27/2001 and challcngcd the said order of

Suldhomd Rlun g fud
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4.7

4.8

transfor. The respondents contested the casc and filed their Written Statement,
however, did not deny entitlement of the applicant regarding choice posting as
provided under the Transfer and Posting Guidelines. Finally the Hon’ble Tribunal,
upon 'considering the materials on record, found the impugned transfer order
seemingly arbitrary and accordingly set the same aside by order dated 28.09.01.
The Tribunal, however, directed the applicant to submit a representation to the
respondents for consideration of his choice station posting and in that event the
respondents were also directed to fairty consider and dispose of the same as per

law.

That after passing of the aforesaid order, the applicant submitted a detailed
representation on 18.10.01 to thc Commissioncr, KVS and sought considcration
of his case for choice slation posting. In his said representation, the applicant
categorically prayed for consideration of his case 'particularly on the ground of
“Spouse Case”. But the Commissioner, KVS, turned down the applicant’s prayer
by memorandum dated 08.01.02. The applicant challenged the abovementioned
merhorandum dated 08.01.02 in O. A. No. 149/2002 and the said case was
ultimately decided by this Hon’ble Tribunal on 08.11.2002 and the Tribﬁnal, in
the facts and circumstances of that case, did not interfere with the said
memorandum. The Hon’ble Tribunal, however, observed that it would be open for
the respondents to consider the posting of the applicant as per his choice subject

to availability of vacancy in terms of the official policy or transfer guidelines.

That the applicant states that he has again applied to the respondents for transfer
on request (for the year 2003-2004). In his application dated 19.09.02, he has
categorically prayed tor consideration of his choice against KV, Panchgram
(Station Code-440) and KV, Dholcherra (Station Code-442). The applicant
pressed his request chiefly on the ground of his spouse being posted at Silchar.
The applicant has the maximum entitlement points in his credit and is understood
to have been placed at serial no. 1 in the priority list. But surprisingly, the
respondents have not considered his request and transferred him to KV, Dimapur,

vide the impugned transfer order dated 31.03.2003.

Sl ramdun RS ain powj)



4.9

4.10

Copics of the said application datcd 19.09.02 and the transfor order dated
31.03.03 are annexed herewilh as Annexure - 2 & 3 respectively.

That the applicant states that in the last year, the following employees of Kendriya
Vidyalayas had been transferred to their place of choice in terms of transfer and
posting guidelines, but the case of the applicant had surprisingly been singled out
and not considered. It is stated that in terms of Article 10(1) and 10(3) of transfer
guidelines, the following employees had been transferred to their choice place on
request even by creating vacancies at the places of their choice. It is, therefore,
clear that the professed norm of the respondents is to consider the requests for

transfer in favour of an employee.

SI. No. | Name & Designation Transferred Transferred to K. V.
FromK. V. Choice Station

1 Mrs. Aloka Chakraborty, | Kumbhirgram | Silchar
PRT

2 Mrs. Lipika Choudhury, -do- -do-
PRT.

3 Mrs. Rita Bhattacherjee - do - ONGC, Srikona

4 Mrs. Alpana Sen, Music | Panchgram Dholcherra
Teacher '

5 Sri A. Deb, Music Teacher | Masimpur Panchgram

6 Mrs. A. Deb, PRT. Silchar Masimpur

7 Sri Jagadish Paul, SUPW | Dholcherra Masimpur
Teacher

That the applicant states that to mention one instance in the current year, the
respondenté have considered the case of one St Debashish Paul and has
transferred him from KV, Panchgarm to KV, Barrackpore. But, they have not
considered the case of the applicant for reasons known to them. It is stated that by
the impugned order, the respondents have transferred Sri Bishnu Shankar Verma
on his request and have posted him at KV, Kumbhirgram whereas the long
standing request of the applicant has not been attended to. The applicant has
already submitted one representation to the respondent no. 2 secking modification

of the transfer order, however, no order thereon has been passed till date.

A copy of the representation is annexed herewith as Annexure - 4.

Cukhan dm A aw p“”&




4.11 ‘that thé applicant states that he is having two infants aged 5 (five) years and 3
(three) years respectively who requires his presence by their side. Particularly, the
daughter of the applicant who is aged about three years only, has been suffering

f from PEUTZ-JEGHERS SYNDROM and is receiving treatment at the hands of
| Dr. SK DBhattacherjee and Dr. CS Das at Silchar. Besides, the applicant is also

. having his old father and he is the only person to look after him and as such, his
presence by the family is essentially required.

The applicant craves leave of this Hon’ble Tribunal to annex herewith few
copies of the prescriptions issued in respect of her ailing daughter and the

same are collectively marked as Annexure - 5.

4.12 That the applicant states that Kendriya Vidyalaya Sangathan is an autonomous
organization under the Government of India, Ministry of Iluman Resources and
as such, il is bound (o implement all the wellare schemes of the Government of
India regarding posting of husband and wife in same station. In this connection, it
is stated that the Government of India, Ministry of Personnel and Training had
issued O. M. dated 12.6.1997 providing that where both husband and wife are
employed under the Government, they be invariably be posted in the same station
where the post exists in the appropriate level and especially when the children of
such employee is below 10 years of age. In the instant case, the applicant is
having two infants aged 5 (five) years and 3 (three) years respectively. It would
be extremely difficult on the part of the applicant’s wife who is also an employee
of the Govt. of Assam, to manage the affairs of the family in the absence of the

4 applicant. .

Copy of the Memorandum dated 12.6.97 is Annexed as Anncxure-6.

413 That the respondents have acted in total violation of the abovementioned scheme
issued by the Government of India regarding transfer and posting and on this
score alone the impugned order of transfer and posting dated 31.03.2003 is liable

to be set aside and quashed.

L 4
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4.14

4.15

4.16

That the applicant statcs that duc to the transfer of S Dcbashish Paul from KV,
Panchgram, a resultant vacancy has arisen at that place and as such there will be
no difficulty on the part of the respondents to accommodate the applicant at KV,
Panchgram, which is one of his choices. It is stated that in view of exercise of his
choice in accordance with the existing guidelines of the Sangathan, he is entitled
as of right to be considered and transferred to his place of choice at Silchar in
terms of the transfer and posting guidelines. The Respondents are required to
scrupulously observe the guidelines while ordering transfer and posting. But the
Respondents appear to have given a complete go-bye to the guidelines and
arbitrarily transferred him by the impugned order. The entire action of the
Respondents is in infraction of the guidelines, arbitrary and is against the
professed norms. The impugned order, so far it relates to the applicant, is

therefore liable to be struck down.

That trom what have been narrated above, it is apparent that the respondents have
meted out differential treatment to the applicant without any justifiable reason or
objective criteria. In view of the fact that the applicant has been continuously
making his request seeking transfer in terms of the existing guidelines of the
Sangathan, there was no earthly reason on the part of the respondents to reject his
claim. The respondents are acting in a most arbitrary and fanciful manner only to
harass the applicant and their action cannot admit tolerance of Article 14 and 16
of the Constitution of India. The actions of the respondents are liable to be
declared illegal and the impugned order, so far it relates to the applicant, is liable

to be set aside.

That the applicant states that till filing of this application, he has not been released
from his present place of posting and as such, it is a fit case for the Hon’ble
Tribunal to interfere with the impugned order dated 31.03.03 in protecting the
rights and interests of the applicant. The Hon’ble Tribunal may, therefore, be
pleased to pass an appropriate interim order and restrain the respondents from
giving effect to the impugned order till the case of the applicant for transfer is
considered to a place of his choice as indicated in his application dated

19.09.2002.

' Cokchndu s ud
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5.4

55

5.7

5.8

That this application is filed bonafidc and in the intcrest of justicc.

Grounds for relief(s) with legal provisions.

For that, the impugned order dated 31.03.03 is illegal and liable to be set aside.

Tor that, the applicant having completed more the tenure period, has acquired a
valuable right for his transfer to the place of his choice in conformity with the
transfer and posting guidelines.

For that, the impugned order dated 31.03.03 has been issued in complete
distegard to the provisions laid down in the transfer and posting guidelines of the

Sangathan and as such the same is liable to be struck down.

For that, the impugned order has been issued with an intention to harass the
applicant with a view to deny his bona fide claim of choice station posting in and
around Silchar.

For that, the applicant having duly exercised his option-seeking choice station
posting since long back, and particularly, for the year 2003-2004, is entitled to be

| posted at this place of choice in terms of the transfer and posting guidelines on

completion of fixed tenure.

For that, the respondents have meted out a hostile discrimination to the applicant
in not considcring the casc for posting at his placc of choicc whilc instances arc at

galore where similarly situaled persons were favourably considered.

For that, the applicant has acquired a valuable legal right in terms of the O. M.
dated 12.6.1997 issued by the Government of India, Ministry of Personnel and
Training, for consideration of his case cither in the same station where his wife is
working or in a place nearby, especially when he is having ill children below 10

years of age .

For that, due to the transfer of Sri Debashish Paul from KV, Panchgram, a

resultant vacancy has arisen at that place and as such there will be no difficulty on

Sl dun Bl anns @am}



the part of the rcspondents to accommodatc the applicant at KV, Panchgram,

which is one of his choices.

5.9  For that, non-consideration of his transfer to choice station is not only violative of
the yprofessed policy of the KVS but also violative of Article 14 and 16 of the
Constitution of India and devoid of principles of natural justice.

5.10 For that, in any view of the matter, the impugned memorandum dated 08.01.02 is

bad in law and therefore liable to be set aside and quashed.

6. Details of remedies exhausted.

That the applicant further declares that he has no other alternative and other
efficacious remedy than to file this application. Representation through proper
channel were submitted by him but the respondents have not taken any favourable

action.

7. Matters not previously filed or pending with any other court.

The applicant further declares that he had not previously filed any application,
Writ Petition or Suit regarding the matter in respect of which this application has
been made before any court or any other authority or any other Bench of the
Tribunal nor any such application, Writ Petition or Suit is pending before any of

them.

8. Relief(s) sought for :

Under the facts and circumstances stated above, the applicant prays for the

following relief(s):

8.1  That the applicant be declared entitled to choice station posting in terms of the
existing transfer guidelines and the impugned order dated 31.03.03 in so far it
relates to him, be set aside and quashed.

8.2  That the respondents be directed to transfer and post the applicant considering the
option exercised by him seeking choice station posting either at KV, Dhalcherra

Sl dwe Bl o powﬁ
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8.4

9.1

9.2

10.

11.

12.

10

or at KV, Panchgram cven by creating vacancy as provided under the transfer and

posting guidelines.
Costs of the application.

Any other relief(s) to which the applicant is entitled to, as the Hon’ble Tribunal

may deem fit and proper.

Interim order prayed for:

During pendency of this application, the applicant prays for the following relief :-

That the respondents be restrained from giving effect to the impugned order dated
31.03.03 in so far it relates to the applicant and be directed to maintain status quo
as on date and/or be restrained from disturbing the applicant from his present
place of posting i.e. Kendriya Vidyalaya, Kumbhirgram till disposal of this
application or Gll the case of the applicant for transfer lo his choice place 18

considered.

That the respondents be restrained from filling up the existing vacancy at KV,
Panchgram till disposal of this application or till the case of the applicant for

transfer to his choice place is considered.

ooooooooooooooooooooooooooooooooooooooooooooooooooooo

This application is filed through Advocate.

Particulars of the 1.P.O.

i) 1L.P.O. No. : TG 6071886

if) Date of issue : Oh .O%. 2003

1i1) Issued from : G.P.O., Guwahati.
iv)  Payable at : G.P.0O., Guwahati.

List of enclosures.
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VERIFICATION

I, Sri Sukhendu Bhushan Paul, Son of Sri Dinabandhu Paul,
aged about 37 years, resident of Ambikapatty, Silchar - 4, District-
Cachar (Assam), do hereby verify that the statements made in
Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made
in Paragraph 5 are true to my legal advice and 1 have not suppressed

any material fact.

And I sign this verification on this the 7th day of April 2003.

cndin Bhadan (ol
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‘ . iv) “Servige" ménny th

R _ A3-
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IRANSFER GUIDELINGS

In s(lpcrvscsﬁ'ibn of existingi poidelines/orders on the subject, it has been dqci_tlc_il_
that teanstés in ihe Kendiiya: Vidyulaya Sangnthan will herenfler bo iade as far s
praciicable in accondance wily the puidelines inclicated below: :
v . » - [ N ] . E . . -. -
2, livthese gotdelines unless the context otherwise requires;
i) “Comuiigsioner™ Meiins Commissioner, Kendriya Vidyalaya Sungathan including
any officer thercof whey has been authorised or delegated 1o exercise all or any of'
the powers and finctions ol th . S
. . - . .. -'l

¢ Conmnissioner:
3 . g _- T "
i)+ “Perfirmance” mcais S | '

¢ 4

. . ' o
ey Wl’n'c'rgi:'_l'khc Annual Confidentini, Report(s) isnee available jo lﬁgﬂ
: - Regional oflice, l!'ic assessment of |

caclier as: reflected 3 Aungal’ |
""". Confidential Report for e last three years preeeding’ the ygg n which
o tiansfers are taken up; L : Ll
b) Wiiere the Anial Confidential Repori(s) for lnst thyee yems or any of the last ! -
C e Yews is/aro not nviiilible in H.uc,-cqnccrncd.l'{cg‘imml Office for whntever
Con reason,. tho .assessmen by the As.‘q‘islu'n'('('mmni:;siuncr of 1Le Region fhom
l

. Where tnsfer g being sought o e woik and conduct of the teacher Jyr the
e yeur(s) ’ii’ﬂ'_‘J"cé]‘:‘_é;(;’lef which tlie ACR(s) is/are not avaitable, :

Foiin) "Sn‘lt“gnllui'n"'[tncmls,('l.i_c Kendiiya Vi(l)”iﬂil)’ﬂ Sangathan,

¢ petiod during, which g pPerson has heey holding chige ol the
POSE i (i Swiiggnthing on gl hagis : . I -

v “Station” ficin
{ A S

s any place o TRrouwp ol places within anwban agglomeration,

P Vi) Sy MEIN$ seivice gy A station ¢

- absence fiom ditje
tooviand AN Ishinds)

xcluding the period or perio
s exeeeding 30 dayg (15 days in case ol N,
atasstretch other ihan o) training or vacation

. L)
ds of conlinuoug
L. Region, Sikbkim

.
[ ¢

/v") “Teacher” mienny all ¢
o ansineludes Vige.p
L and above, .

ategoricy of tenchers in the employmen ()("Sh:lgnlllﬁ}l'alld '
rincipals an Principals but doeg not include: Edacation Ofticern
N . T ’ N

AL B CTITS ,l’l_lg@g__{g_mc'..(g_qgip(‘lgu‘lsmslny'Ao(' thice years in Noul, Lastern Region, 1
/ SiKWF)\'&-N_.,IS!aui.(IS and listed hirg stations.” (Note:” While 'ci\léuiniii\g “the
Aferesnid stay of thiee years, (he period or periods of Conlinuous absence fram
o dudics exceeding thirty: days (45 days in case of NI Region, Sikkim: and A&N

Islands) at-a strecely other than on maternity leave, training or vacation sha;l be
excluded. :

LR RPN -

N



o : -
T ol )

/ iX) - “Yenr™ means i period of 12 maonths commencing on 1§t April. -

o

£ Unless the confext otlicrwise indicntcs:
a) . words impoiting the singular number shall include plural number- and
A “vice-versa; , . o

b)  words importing the musculine gender
. J. I terins-of their all-Tndin traasfer liability, all the employees of 112 KVS are liable

i . (o‘bc' lr'n’n}%ﬂ:l‘l"cdfvn'l any time depending upon the adiministrative -csigencies/grounds,

' - oiganisational fedsons or on’ Felicst, s provided in these guidelines,  The dominant

consideration -in effectitig transfers -~ will be administrative exigentics/grounids and

ofganisalional ‘teasons incluiing the need 1o maintain_continuity, unintwrupted dcademic.

' schedule and quality of tenchiig and 15 that extent the individual interest/request: shall be =

! N subservient. Thesc are mere guidelines to facilitate the realization of ubjectives agspelt

L out eatliers Transfers cannot bé claiimed as of right by those making, requests nor do these

~guidelines intend to confer tny such right, : ' .

shall include the Txmininc gender.

.
0

4.0 -1 The maximuni period of service at a station shall gencrally not exceed three years
, in the case of Assistant Commissioncts and five years in case of I.acipals/Eiducation
Oflicers They are, however, Tiablo 1o be tranaferred even belore sompletion of the
aforesnid period, depending apon organisational interest or administrative exigencics, ctc.
Principals.with outstanding record in teriis of their performance as reflected in ACRs and
“CBSE resalts may be retained in a Kendriya Vidyalaya even afler completion of five

"years as aloresaid to promote excellence in the Vidyalaya.

] : . . . .

. ‘!
’ @ - Apart ffom others, the fullowing would be adiministiative grourds (or translers. -
' , _ . ) R v
fi) “A teacher is lable to-be translened on the rccommendation v *he Principal and
: - the Chairman of the Vidyalayn Management Committée. of the Kendriya
' o Vidydlaya, o .
oy .

- (i) 1 Transfer of spouse of a Principal to o Kendriya Vidyalaya at the station. where the

Principal is working or neatby, but not the Vidyalaya where lic is a Principal.

VG, i Asfaras possible, the annual tansfers may  be made during wimmer vacations.

/ Nowever; no_{ransfers, except those on the following grounds shall be made afler 31"

X X h ,_‘-'.—-—-‘——r——'-k._- -— PR - Pt : ) P e
agast . o o T . v :

/‘i.i', e v(')'rgfu-n'i's{\‘tion-n"l~i"‘c=:\§’<)'ii.¢;_,ii:g.l"rniﬂ“ijs‘(r;n“l ive grotinds ind cises covered by para §;

it TransTers on accouit of denth of spouse of scrious illiess whei it Is not

L practicable to-defer the wansfer till next year without ciusing scrious danger Lo Uie
'L lite of thie teacher; Mis/licr spouse and son/daughter, :

v

A D 4 L
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: - 15 -
I 2 '
- -2z~
t
- iii. Mutual transflers as provided in para 12,
CPriotity for Lansters o request shall follow the clg,@ccpgﬂwnulcn ol‘ﬂcomlfmcd : ;
. s * T T B e PR e vy - 3 i T - : S
weightage 10 b (:_'@Ig:l'_{»l;l:lﬂcﬂh_l-l|____l3:_q ms_. ol entitfement poinis. for 'orgmuannogm! -
reasons/interests ns also the individiinl necds and request of the teachers sceking trensfers :
o e e T, - g e — ) - )
‘W accordance with Jara 8 below: : :
i Provided that transfers sought on account of death of spouse within a period of
! - i

St yeans of denth ang medical grounds as per p

] ara 9 will be placed en bloc higher than
others listed in para 8 of thicse Guidelinies, ! '

assificd nn nssigned entitlement_points
: ! 111k

B (i) ',fl'(),if{“l'.l'ji's'_l)l:i()“l‘lﬁi 1easuns/iniei est shall be cl
/ s under: -

7' /y/ Transter from places vwirei e temn , . 20 - ,
is-iu’v‘ul:\‘icnlj(s’cc Pava 2(viii) ot (hese , - : '
) 1o '(;UidC“’“CS) o

.;.; (b). . vl’cr‘l"(')‘rn_m'néc:' o o : o
! RATING OF PERFORMANCE; ENTITLEMENT POy
’ ;)nl'é'a‘l'ui'ur'l'i'll;r';“g ' v | !_()'l'u‘r ench yem
- 4 '»\-fm_yf(_;i'u@(li - 0 for cacly yeyy,
' L Gidad® ' 4 for cach yea
' Averive

U for cach year
(-)to for cach yeer

Unsanisacion y |

. M ;N..“(-ils (.l"’(‘lk'v‘(-c_(l' by vllic'!i')llmj\'/'in;", RSO shall be nr.'.éi;{ncc_l ‘cu,lvl'i.l'ljdn‘p'c'_lll ;’)()it;l-s‘ns '_' 3 L
A piven apmingt cnch, S L Vo T
l) -’_.4 : . ' ‘ ! ' : i . . . T ‘

O 8Ne. Rl.-:ASONS/GR()'UN"-l';'): ENTITLEMENT: “
o T T Wl POINTS ' |
A Bl aind i‘)fl'lhu’])n@:ilicnll‘y-' o s
S linndicajped petsons, The standards - ' R
g’il'p_lvlysiic_til handicap will be the sanre - - ‘ '
e f‘ls‘pl‘éS’C[i'l'l’C'd by the Govt. 6f lidia : o L
. ;"‘(«).r's_n_‘nclio"lvtl_ of Conveyinee allowance,” - .
BT S0USE Casy o SRR
! : ,p’)’ Where spouse is g - 20
‘ .+ Sangatlian einployce




- Sk TR !
(i) Where spouse is a Centiil I8
| Goveinment employcee .
' ‘,.~‘."'~":.“"'1 . . E ’ S T M . I
(i) ;. Where spouse is an eiplivyce - 15 .
ol autanomous bady or PSU : _ g
»‘ - wnder Centeal Government, - - o o
M -Wheie spouse is an employee ' 12 : :
- ~oofStade Government oi ity - ' ' o '.i
atonomous body or 1°S1) o :
. - . . E . ‘ —
. (v) - Other spouse cnscs 10
Note for *Spoise Cases® : : :

The aloresaid points-will be awarded only where the teacher seeks transler 1o a stalion

(n) other than tie one wheie hie/she is currently posted and (b) whcre his/her spouse is .

posted or nearby, “This condition, i.e. () will, however, not apply in iose cases where . 0~
 the spotise of the teacher s posted (o a non-family station provided ihe trqnafer. is- -

soupht 1o w plnge wenrest to flic: sttion wlicre his/her spousc is. posted, -

C. |, Unimanied/divoiced/judicinlly ’ 12
' ‘ © o separntcd/widowed ladies . )
, D. . General Cases which are not o 10
I. ’ Pl covered by A-Cibove,
ot Stay at the station from I for cach year of
Co o where e transter s beingy sty exceeding thil
g i o sought; . yews subjectton ' .
' l - o maxinunm of 20 paiits i
. o\
) OR . -
_ '
!  Teathers who have ' ' 20 .

Tess than 2 years 1o 1etire, '
9. Forthe ynupose of caleul
as mentioned in the P
hiniscll7hersel £ or his/h
Ly the-Commissioner

ation of entitlement points in respect of medical grounds

roviso to para 7 of these Guidelines, such illucsses of teacher

er spouse and dependent son/dnugliter alone as may be prescribed

vill bé considered as medical ground for transfur. . e

A soii will be deeimed to bedependent till he starts carning or altains the age of . -
25 years, whichéver is.carlicr or suflers froin permanent dienhility of any kind

~ (physical or mental) irrespective of age limit." A daughter wil-ve deemed ‘o be

dependent il she staits carning or gets married irrespective « (age limit.

Note:

R e T E L R T AU
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O(1)  Where tianster iy sought by a teacher under patn B of

the 'guidql_h"l_us _Mer
cotitinuouig stay of X years in _Nl"'.' & hatd stations lmgl 57 ye
. , SRR

) nrs clsewlicre nf places
! which were not ol tiis choice, of by teachers Taiilng under the ioviso 1o para '7—:3?
. : “hese Guidclines, of very linrd cases involving human compassion, the vacancics
e T shall be ereied 1o acconimodate hin by transfe ring teachers with langest period
"ol stay dt thiat station provided they have served for not less than five ycars at that
. ‘station. Provided that Piincipals who have been retained under para 4.t promote
L excellence, would not be displaced under this clause, ' '

© . (2) - While transferring out such tenchers, cflorts will be
N . . . ‘b ! .
leachers. at. neathy places / stations,

ddsil'nlﬂcj o : '

L}

made to accommodate lady
to the extent possible and administratively

S(3) 1 n cases where a vacancy cannot be crented
x undei*this ¢ligsd because o feacher at that stn

the exercise will be repeated [or the station wh
# &eeking wansted, 0 -

al a station of choice of o teéacher
tion has the required length of stay,
ich is the next choice of the teacher

N(ttc:'t’l"lle 'l'i"an‘;ﬁb“rs. proposed. wnider tliis qulg shall be placcd bcfoqc a Committeo

consisting  of /\(I(li’ttjn'rnflg-‘)s'g;} clary (Lducation) Chairman, Commissioner,
. L : v I . )
' Membcr_and Joint Comuissioner (Admn) KVS as the Member Sccretory

S e G o e bansfers in terms of pan 8 and 10 of’ these Guidelines, two
Loei e priority lists shall be prepuired and opcrated as under: ’ o

o (a) First priority list shall list all (he applications received for transfer_in terms of

SO Soeparas.? and 8 showing (he entitlement points agninst each applicant. This priority

' ':: , list slml_f be .operated against the vacancies available duting normal course for
Al being filled up, - ) : , , \
.‘-.' o I e ) .
i (b) o Second priority list will be mnintnined in respect of cases of transfer in terms of
S paiacl0 of the guidelines listing all the applications as nlso the entitlement points
s ol each applicant in teims of Prionitics KIven in pain 8 of the guidelines, “Ihe ™
b - applicants included in

i _this ity Jist__alone Wil be  accommadiied by
. :ti?.?&iii"s“(’c':‘_rt‘ii}g_g"cnc‘l'u_c_-'[_s_ With the longest period of stay at that station provides they
S !\:m(‘T\?'i':ilfI‘(in'—;_i«‘);l less thinn S yenry fiom the date ol joining at thay station, fipr
ol ‘ o LS PTGIE list of p o1 5 yeurs or mote af the «

¥

e list of persons wha huve served for § years or mote at the stations
woshall be piepared by the Assist

ant-Commissioner s of the respective reginns and
displayed. .

o
i k

Ca 1200 Mutual o
-eases will.be taken uj on completion of anwual (r
3™ September S

insfer may be permitted on satisfaction of the Commissioner bu! such

«“

ansfers as per clause 8 and compleied by

13, lived  and

mtersregional  transfers may,
~_simultancously., '

as far o as practicable, v made

- o
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14, Upun pummmm or (Invu rectuitment as Principals/ l‘ducnllon Ofliccrs/Assistant
(onmmsmm.n an oflicer shintl necessarily be posted 1o o different State other than the

otic where lic is poslcd or doiiticiled, as the casc may be, subject to avallabultty of -

vacancies; - Subject to availability of vacapcies and other administrative reasois those

who ate dueto retitg within.nes.t three yeais muy not be posted outside their homestate if
| thc‘ir scrvice al the same station prior (o promotion does not excccd three ycars, .

(S A teacher on pmmnlmn shall ncccqsnrl

ununllymiuwcvcn o lady Teacher ma
~ Region but a district or two away fio

ily be posted out ol' the chmn wl:erc he is

_ m the -existing place of posting, . subject to
" availability of vacancy, = : ) ‘ '
16. Pransfer ‘TA will be regulated as per orders of the Government of India on the
subjccl i - _ :
17,

Asmtm\( Commissioner will be competent (o clmugc the llcadquatlcn of a
teacher on administrative grounds to any place within the region as deerfico it and direct

* him to discharge his dutics there. The Assistant Commissioners shall ropott forthwith the

case with full facis.to the Commissioner for conﬁrmnllon or directions,
t

18, Nolwilvhsmnding nnylhing contained in these guidelines,

/ (n)  ateacher or an unpluyc&. is Tiable to be lmnslcnc(l lo any Kendriyz, thyalaya or

“oflice of the Sangathan at any time on shorl notice on grounds mcmloncd in
clnusc Sand 6 (1) oftlu.sc. guuddmcs

(L) lhc ( ommissioner will be coinpetent Lo make quclt departure fron: ihe guidelincs
- - ashe may cons:dcr nceessary with the prior approval of the (,hmrnmn
_ (©) the |u;ucst of a-tencher muy be considered lm mumfu to a stalion in 1espect of
..

which o oiher persoit has made a claim or request even i such Teachier ias not

’ ~ i submitied the’ application in the prescribed proforma at the time of aunual transfer
L ( \'ur wulnn the time limit prescribed for (he purpose;
. ‘

(d) f-'ollowing cases will not be c‘<‘>‘nsi~'d¢rcd for transfer:

- (i)

.cés"cq of Lducation Oflicers/Assistant Commissioners for transfer  without

~-completing three years'. stay at the place to which they wer posied upon
promollon

[

Fducation Officer, or  Assistant  Coannissioner was
. transferred on giounds mentioned in -paras 5(1) 6 and 7 of these guidelines will not

.be considered for transfer without com,)lc,lm;, 5 ycars’ Stay al lllc s'alum lo wi ggh
- they were so posted. "

e,

/(ii) . cases wheie a teacher,

r may on prmhouon be |mslcd wi-iin the same .



b

iy l'l'lnclphlﬁ. Hehaentlon '(,)fl'h‘v[n and - Annlntin SCommlnaloneg - wit, not e

o lmnw i fed bk - tho mive wintlon o whera (hisy waere lrnslened avller on

camplotion of prerloil s wpiectiied . Iy Puin 4 abave unlons o porlenl of thico yenra
L na olupacd., ' '

(v) - oiwen GF franty p‘(m’iluip,"ri Whathey on dliec teertnnent or an
- compldéte thioo yenir al stny ai-the place of
“Twormnceh “teachers, hie tequiest for 'pﬁosg in

Promotion v ileas iley
eir posting except thit, 40 ease of
8 .10-8 place of choice can-be coisidered
aller stay.of Ong yent. . i will ndt, Tiowever, be nisplicable fin ensen covered by
P pqrm 5,6, and (i) of these f(.vi'l'ni'(lc'-li_"il‘cs. S o ' :

ey
.

v 190 - Tlics ;udcll nes. S'hfﬁ”‘AI'I"I.l{lg’f_\]}i-'i.ijf_lfl-’lfi]"l\_l:f@'_l i r'\]_"’{)'lfx' |bjfl'(')l'll‘:._‘f'tfl_l;i_irl_i"‘_l:‘i'g _gw't”i"lufﬁnc_cumn
/n‘npli‘c‘;ﬁb‘c:. B e . L

¢ guidelines, the Eormivsioner mny
sty or expedient for (he narpose of

20.  fany A(l‘.il‘lficl‘-l‘l‘ly"mi's‘c'ls in giving clicel to fies
bass such RUKVEY 8 nppe

s to him to e neees,
removing sicly dilliciilty. ' =

2L 1T nny QUESHON nrises ne 1o the inieietation of these guidelines, it shall Le
decided by ile Commissioner, ' T S SR

22, '"‘-l"_lrc_"n'u'.émi('nii' ol all the élll'lj)‘l()yccn Isinvited 1o Rule 55(27) -(—)f'lho Lducmion Code
o andrule 200l the G‘(TS(:(;T()H(I(J@()' Rules whiich provide as tinder: ; ‘

/ (i) As per Rule 55(17) of Educatior Code:

: ’ . ‘"Noll-(‘nvc.‘hcr shall tepresent hia wiicvance, i any, t:xcc;')l'lhrough proper chanuel,
AT T o will e ¢onvass any hon-ollicial or outside influence or support in'u.‘.pccl of
D ‘ © Sny matier pertaining 1o his-service i’ri-'l'h’o'Vidynlnya." : L
C e ‘9 NS - . : Y . . . o X

(i) - - As ;i"ér_,l.’iirl’c."?;(-) ofC‘(?‘S-(C(’it'a("luc‘»t_)rRu‘Iic‘s:

No o, seevant alinll ilig o ML i Dyl nny poliile
i oives 1o Tigr upen any Koy Authorty (o finher hin 1oy

nlor u’ll[u;r outalde
IMNTER) Petiutiilig fo hin retvive imider RS

i ihd'nh",.nic'-vpi()VI.'«'lnm oy mentloned at ) nrd (ii) nbove. nre coniravened, the

(olowing actions shall follow: - ' ‘

. (a) . R dhie name of the applicant. il be

... h/she will pe debarred for three yeurs
without &iiy furtler refeience 1o ihe tencher,

removed from the prlotuty list and

g T 'l'lmt-lhc teacher wil"l_ e open to (li‘sc'iplinmy pmcccdiuga /8 per n:.es,
: ! ;o '
’ !
- -';?r._‘q‘—...m’,,.‘..,, LY ‘e oy bl R v

S e

teront | vonject of

from being consideverd (o trninsfer
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e T .
wauve 2

o oo UNIQUEAPPLICATIONNO i e

ol R (FOROFFICEUSEONLY) " . "+ %

GPFIGPF No.

: nmmmmn |

(Stnke ‘out whichever is not appllcable)l e

KE NURIYAVIDYALAYASANGATHAN‘ S

' 'APPLICATI()N FOR. TRANSFER ON RE:QUEqT 2003 - 2004
Note 1: Read mstructlons carefuily be fum filling up.
.2 Submut only ONE applxcouon 1 OUADRUPL[CATE.

(ALPHABE15)

PRESENT REGION ~PRESENT onmom' PRESENTKV.CODE/ . POST HELD & " 8UBJI €1
CODE ' CODE | OFFICE CODE
Name "

EIVIRIATEIRIOTU] B IHI0ISTAT NI

2.

3.

(i

Whether Male/Female (M/F)

Date of birth (DD/MM/YYYY)

. (i) Date ofap,poi.ntment' in the present post

. Date of joining in the Present Post:
" a) Inthe present vidyalaya -
h) In the j.resent station

Details of I3t transfer/posting
-Reasoir ) Ycar
3 ' [:EI:I !
Grounds for seeking Trans f*

a) () De wh of Spotisi: wit mt apenod of 2 years

[PIATONT T T 1T T T T 1T 1T 1]

. . B A ".t‘u."t. :‘{‘,:
,
F_rom'
N ' 3
Stn. Code KV Code

,)rwwdmg the datg; of p.ucmng this Application (Y/N)

(ii) If Yes, Date of Demise -
(DDMMIYYYY)'

b) ‘Medical Grounds (See Insiructions) (YIN).

o -




' - 21~
¢} Others (Scemtimetions for o ve o Cuodeny .

_Q ~ Category Code ' Division Code . Entitlement Points

O [CITIR])
() [NTETH]

Giy (PTHID] [0
) TR 1

W [oIS S N N | g
,:.\ . . . - - e . b :,; S ',

o) [ITPIs] L1337 [619] Y]

R R (Please fill-up if applicable) ;!

© (Please fili-up if applicable) (Please fill-up if applicable) '
Total : A m

Completion 6f 3 yeary of;éoh:é.ﬂ;ow, sy in i & hard Stations OR § 'y’é’a"rs éiéewheré as on
© 31-3-2003 excluding the pefiod of absence (Y/N) ' o

T .-:

CY |

8. Only for those who are at their prc:‘,'\,':.ll piace & as a-result of posting on deploymenf of surplus adjustment or
‘c_i_o'sure of Vidyalaya or closure ¢f stream. (PLEASE READ THE INSTRUCTIONS VERY}CAREFULLY) ~

!

R A . . . i R
«..-.4@) . Details of present posting - :

KV ' Statio'tj.qv' - From , _ - Tbv o Period

S, mom— 1 of absance
el e v . . v ~in doys
11 1 [fﬂf'llli‘rlj'{lill’Tfllfll 113
K (b) Earlier transfer(s) within the last five years‘(To‘ be filled.in only if (a) above is applicable). '

(in descending order)’

. | | pa
KV, Station “From To : ‘Period  Reasons

e _ B , . ofabsence  for
WV DD/ Y Y VODMMYYYYY  ©  indays  transfer

o e e e e o e e o e o e o i e U
LLLLJLLL]ijCTTELyJJ[IWLLJLIlli1111 O
I I O O T lltﬁfuiﬁwj ) (I CIC0IT1a0 1o
S o o e O s A o D R A O
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- *';f"’“""‘ ——
T e, _--,\‘,‘;._- . -y =
3 ) 21 ”
9 |
79.> (a) For Ofﬁre Use Only (Conf/dentml) To be fallog in blg gignglgtﬂgg
' Enmlcment Points of Pe=rforumm e during the last 3 year:,

- 1999-2000
: | | | - '2000 -2001
o o S - igom-gooz
o l L ! Grand total of . o o ,Totél,jB‘ B o i
" Entitlement Points A" + 8"

i
!
RN
N
s
|

(Total of 6 © + above) o ~ Grand Total (A+B)

b) .Whether'MDG'grounosvaccep_ted by, Regional Medical Board (Yiny . D

c) Case of DSP verification done (viN) ~ . . N
Date - S Si(jnéture of Assistant Commissioner
10. Chr ice Vodyalam ,urSldllon( ) ’
Insrrucllons Employens are chgm'c o m) Dy @ uther for | umn- stadlnn ugngifg(_(gj,_ug, 10 1) OR !ntgr Station
Transfers (SI.No. 10.2). Applications tiled in for both types of (ransfers ie. SI No. 10. 1 and 10.2 will be
summanlv. relected.
10.1  For Intra Station transfer - Choice Vidyalayas K.V./Office !
(with in the same stahon) Code ' .
(Please see instructions) A ) .
) N I et |
I R N N
I
R N D _
| [ o o
; “ 10.2 For Inter Station transfer ~ Choice Vidyalayas ‘STATION Code o .
- (from one statiori to another) ity Y :
A (Please see mstluulons) Q ?0\(/1/“~ , . ¥ \ .
- \L : )L—L - ’ 15\
Ne. 4 T2]
(=1 —=T—]
V— l ——
, _' 35
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11. Category of place where spouse 1s wor N O 2=

-

12. Have you given the Jeclaration regarding the

Employment and place of posting of spouse (Y/N) [SZ]
: 33 Ha\}le you obtained a MC on the form (Y/N) E’ : |
‘ ,1 4. Type of disease certified in the MC overleaf (=1 =] Pleasefil up code
15. Relatnonshup of the patient with the applicant [Z[Z] Please fill up code

1, ShnlI/l e/uﬁw Sukhandw Idhuoan “"glo W D6 Sn Jmabow?ku MOhereby affirm that the
mformatno given in SI.No. 01 to 15 excepting SI.No. 9 of this apphcat:on are correct and that the medical certificate

t t(M .C. )Ideclaratuon given is/are bona-fide and | understand that wrong/suppressed fnfohﬁaﬂonﬁhmrrbnﬁef me liable
for dlscipllnary action.

Place: K.V, IKLumblaiy e Signature: Stk Bludan pa/»J
Dl 19 /0% /00 Name' SUKHEMDU BHUSAN  PAUL

36



. . aoodedfle !
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T e e S

L J 1 s i (bv ,

) ‘
: RAKE el | :' !
g MEDICAL CERTIFICATE Lt
N . - ) ] - [ He s,
(To avoid disqualification, please do NOT use abbreviation. Fill in with CAPITAL LETTERS only. Please do not attach
any enclosure) ‘ . ‘
‘Name of Patient .
Address : ) - I ,
- Date : : i ?T*-"._
. Lor ' - with Medical Council Registration No. 1 it _! £ i g haretyy
[ £ ;. certify that Shri/Smt./Ms . .aged___ Sox ._._-_"_._..__ son/,daughter/wife of Shri/
JMrs . _is suffering from the disease/diseascs wilh the detalls as follows and that treatment
"~ of this disease is not at all available at this station or its vicinity: ST S BRI '

3 . CR g N

-

A. In_Case of Carcinoma :
Name of Carcinoma with site effected:

Date when it was detected first
Brief Histo-Pathological Report with reference no. & dates :
T.N.M. Classification (if applicable) : .
Evidences in support of uncontrolled growth : '
Evidences-in support of Metastasis - _
Condition of neighboring or surrounding structures :
Treatment being continued in brief :
Full name of Surgery/Surgeries in connection with dates : :
In_case of Renal Failure : :
Name of the disease causing Renal 1ailure -
Evidences in support of Chrome tireversible changes :
Number of Dialysis done willy (f:tys -
Single of both Kidneys are involvd
Any surgery including Renal T-ansplantation done or not :
In se of Loss of Muscle Power:
How many extremities are affected :
Grading of Muscle Power at present : .
Grading of Muscle Power al the onset of disease. :
Ouration of Loss of Muscle Power. :
Any recovery after the onset til| date : - .
Most direct cause of Loss of Muscle Pow:  ° :
. In Case of Heart Diseases : . ' : :
Name of the disease : S
Date of first detection - )
& . Coronary Artery By Pass Grafting surgery done or not:
e : if yes, please mention: ‘
) a) Date : .
cnn b)  Name of Doctor - Surgeoin . B
dei v, c) Name of Hospital. Loty
' "E.  OTHER DISEASES : . ¥ibn
1. Name of disease !
2. Date of first detection . ‘.
o SURTE 3 Any surgery due or done !
1 !‘%;&j o4, Brief description of treatment comlinued . I N
L ngn e !:

[

L5

s
~

n
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.
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QUAPCN L TOONOGAWN

3

S v
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v

Imor, o7
tala g

(Signature of signing authority) - 4
Name T HIERRR S |
Name of the Deptt. : o
! A . Name of Hospital
Name and signature ¢f patient ' Place
' Date
Seal

4
’
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. '!” [ TP
- -5 — :‘ l o,
2 ' .. DECLARATION | R
(Kindly fill the Information in hoid letters. Strike out whichever is not applicable) 4 A\ \;b

I ‘J\/\Kl«'\\l\(&»\ lr) N 00 ('-"(H}'\_ 5t n,mnly declare that my spousn@ha“(x\\ Pmd(‘h‘jbpresenlly
Employed at/ueéercydefs of-transfer o i ey Navedita G Vl (Place)

as Aol A€nclien . (Designation)i )in —--NAV e L6 t{ch Rm(ﬁeﬂgbm.! Sildhar b

(Deptt./unit/branch) since ____ 1D O Ly ___(Date). Hisir e ult office address w Name and Demgna
tion of nmmedlate suporlondctall of scif-employment is/are as-follo.

Name and Ofttce/Reglsteled Business ' Name‘,anc Acdress of Immediate Superior Officer
Or Professional Addlt,b s-0f Spouse or Registration No. of Business/Profession -

Sl Rhaalt Rud(Roy)  + Head. Mishxess....
»Ebl.‘er; t\\,wegmo\ I \/@mmlmgs’cew Nivedita. Gm\'s W0

\ivedika. lane, Rangerkhass  Nivedata. qu\sz, WONK , Slakas
J\LCD\Q'X 5 ch'S{" (b\ L\CL’ .‘ N
Signz s of Ihe E.nployee S“KV\QN\&U\ WCNV ‘Oa.)'j

! 5
\'ﬁ\ Desigrmtio:t' | ' ‘hi YOWw
N
! %f For Office use only in Kendriya Vidyalaya

’('Strike out whichever is not applicable) _ :

1.  *Disciplinary case is pending/ euntemplated/ not pendtng/not contemplated agatnst
Shrl/Smt/ TKymas . S uld e Sohouse - p cuL[ -

*""7 . 2The Medies! Cerlificats/daalaration viven in the application itself is from the competent au'honty

o3 *Certified that the dctalls mcluc.wg cntittement points furnished by the appllcant ‘have been verified from the
R service records and found correct:
4.  *She/he was on leave/absent/ab ent without pay during L ___and is still away/not
away from duties. ‘ :
: T(&:;Q Lot mar Ve
ShGnalure : %8(0‘\ \"1/‘
tLaie of the Printipal s NN“ o)
Citivce Seal ‘ - '\’” =
na‘-iﬂﬂl Y4-VID Y ks .

x4 {1 (r'kA‘M.' L854M

Note 1. SI.No.1to8and 10to 15have to be chiecked and verified by the Principal from the servlce records.
| They should take personal in‘érésUcare and erisure that the entries mada by the applicant are

l correct before countersigning. Any wiong information filled.in by the applicant and duly counter-

|

: signed by the Principal will attract dise |pl|nary action against the mdtvldual as well as counterslgn-

ing: author\ty

2. Assistant Commissioners have to énsure that the correct required points are givenin Sl.No. 9 and;
" implement note 1 above In letter and spirit with respect of entrtes to be checked by the respectlve ‘

Principials within their Region
3. GPFICPF Account Number also tobe checked
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FENN,

PENERTYA CVIDVALAYA SANLATHAN
1Y, INSTITUTIOMNAL AREA.

\ ‘ SHAMEED JEET SINGH MARG \\J\ S&
-ﬁi“ - - : MEW DELHI - 11C Clé

Date 3 3170372003

Tl ':‘:
s .

Fo3<1 (D) (MSC/WETRY #2003/ 1S (5Lt L1T)
, I ‘ ' TRANEFER DRGER

[ ) C N . ' . MR
In Lerns of clause 10(1) % 3y of LhHe te-osfar guidelines which fnter-alia:r provides to
creste & vacancy $9 as to acconmoddts the p2rsons whe are figuring in ‘priovity

tise Il, as pee ' their prinrity PRsitinn, transfer of the following. is h2reby
ordared on re2quest/ in Fublic Int2r2st. Tha-lady =apinyess Jatting displaced out of
Notional zone hdve bewn adjusted against the vacancy within the Notional Zone subject
'toﬁlﬂsfavailabilitg‘ Otheruwis2 the seniormast male t2acher in the Notional Zone
has'been displaced out of Notional Zons tno restrict fenale 2aploy2es displacement

. within the Notional Zone2. In case DAth the aboye optinns wa2re not possible, the femals
»anployees ‘have been displaced out of Notional Zone, This is as p2r amended clause 10(2}
rooféthefEsid guidelines circulatad vide 1-1/2002-2003/7 KVS(E. 1} dated 8.1.03,

. 4 Th “:nbioyeesftvansrevred in public interast {s sntitled for all transfer benefits as

" RN ‘ . . A
POBT' 3" MST SUEJEXT + WETR
- EMPLOYEE-NAME - '_{—«-4—.raANsFERREQ;ﬁ~a—e+f-~ﬁ—~:—:~a~--#»?a«ulnwuazunog -
wd i UAN/SSN . . GEX fmesiices FROM ~--2l) feeocewe 70 ==ceen) Disp. of
4 L 3 _ KV STN RN NZ KV "STN' RON' NI 1-2  transg-
R ' o ' B - COYIN, fer
- .a-—-_--g;__;_-a;g;-a_aa__ﬁ;--g;_;-_haaaa;;aaa__a-a_a_«a_e-a_iaw_ﬁ—‘~aa;--dhaéaan-aa-, 4
Gy @ » o (3 . RTYE a T
4 . -BUDESH -§HARMA . - S 1eda 340 14 1 7 1432 339 14 1 On Regq.
el 16 ' 3977 . : T F JIMDRAH. NABROTA o
178 (BY DISPLACING) P -
- L SMT. VISHAV KIRTI . 1633 23¢ 14 4 1634 340 14 1 Usc 10(2)
i 10 38Te ' . HAGROTA . YINDRAH ‘ "
v!!" ----d----———-—-———-.‘-—-'—"‘-_-.'— —————— . e o e e e - S e e e e W A B v e ‘..‘-.-—---’---——ﬁc-
. 2  BISHNL SHANKAR - VERHA 1213 433 1&g 9 1835 482 18 .4 On Req.
11 981 ' . DIMAFUR (LRFPF). - KUMEHI GRAM (AFS)
B ABY TISPLACING) :
%S B. PAUL 1835 442 12 4 1813 443 18 . & uzc’to(2><(
HE I 3eee “ M KUHMEHT SRAM (AFS) DIMAPUR (CRPF)
.. 3. SUBHASH CHANDER o " 1830 3867 12 1 T TTie13 IR TTTIOTT Gn Rea s
j12 .- 3vzs M PATHANEOT ND.1 (AFS) , AMRITSAR CANTT NO.I
I (BY LISPLACING! ' L : -
'3 MR, RAUNISH nUMaR : U i&13 0 228 4 1630 346 14 1t U/c 10(2)
12 2%e . M AMRITSAR CAMNTT NOLI FATHARKOT HO.1 (AFS)
- _
fﬁ* e it T T PP U U SRR ) ST
This {ssu2s with the approval of the Coupetent Authorily of KVS.,

NZ=Mptiny ! Tana

. (G.S. BEIST) _ :
STRIBUTI W JIHINT COMMTSSIUNER (Adan,)
o The inMivaidual concernad, '
2. The Perincipal conternsd with the of
Y They are dl30 ditscted L3 intimate
Joining o2f e edployes. ' ' : .
3.‘;Asstg. Commisstanef, KNS, RO concernad for infsrmationn ang necessaéy act ion,
&y Audit a3 Aocounts GEF icer Bf.Lhe Région cancerned far N2CRSs Aty Iction,
S. General Seiratariss af he rRTOINIsRg 35390 1abians A MYS, K

&, Office Copy

: ;j'*'_ | R '1 7, ) \. R
N O AR

Caction Lo raliave Lhe dmployee {ndedtately.
Lhis offices RJ conz2enag about relievings

- Rb- v -;QMAMcnuft-B CZ:N
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rb‘ JO(“\. QRTINS :’S‘\U"\Oi ‘/,\clh\\\’) : I .
}\eY\d’b\yO’v \/l C“'\({\JW‘J‘L“G(‘ ‘L\avv
1. JY\Ib\d\,\ oW Ay ear

Shaheed dcel gmd»\ M“"'éj

'“l‘hmuqh Proycr Channel

igub' 1~ Representa tion, for mod if ication of transfer orderseicass es
,)/,’100.3 T‘ /-‘?%--1‘1)“"“3‘ Q°"’7‘O° : o " a

..\gg" ' .

‘ -'1i'i}:fei§é"\r,". ’ x have the honour ta lay the folloving of your k&nd oonu-
do:auon. perisal and sympathetic action.
- That 8ir, vide order No.ﬁ.zz’.\fp)(r.".s.( ‘."‘.‘3“:?\)/"390.3[ 1(\/5 (9.51‘. )
”_,’dtn?l/ & ?/fwﬁﬁz heve been ordered to be trensfered from K«&V.
e Mnbhitgrm to K.V. Dimapur. As I have got certain duunuluu
,"both physically and menully beceuse of my domestic problems, 1
crwo loavo of you to prefer this representation on the following

s gmunda .

That 8ir, for lest 7 (seven) yesrs Iam g.lving my cholce
"3’7},‘, f. poaunq wit.hin the district of Cacher, parucularly in and

3 !)t![l

g; 4 qgoum suuhu: ‘but unfort.umtoly thogse yere turned down because
IR o! the faof. that all thoge stations fall within juriedéotion of

R.V. Dhod«:horra. But of-late K.V. Dholcherra has been taken out
Vi of seperste jurisdiction and & new jurisdiction under K&V .8ilchar -

Lo ter of tequoat (2003-04) and there I prefered K.«V. Dholoborra and.

g x.v. Panchgram ag xa{ choice of posting in the event of my Sranster.

But. by tha order.....‘.‘?%Q“.‘S(”.‘?If?l"ﬁﬁ./.....‘F’Cf I“).. . ?M‘.’?( “‘*

UI;

v Therefore, & resultant vacmcy has bcon crocted in K.v.
Panchgrm: becavse of the .trensfer of the teacher K.. Panahgram
. o KoV Baukpur and giving due weightage to my application for
S t.;amf.er on request dated- 19/09/02 I may k.tndly be accomodated
' nt KW . Panchgram instead of K.V. Dimapur.

Thet Bir, if your benigmd self reconsider my case ‘making
::ranafer adjuat.ment transfering me to K.V. Pnnohgram. u not K.V.
"‘gf'f K '-"’ Dholchexrre, I shall be able to look efter my two tiny ch.ll.drqns

Contd. .P/2. '

v : -97~ . ' -
- ' _ { Avw\exuwe—l* -

L | F. 3- \(D)(Ms

m6 been formed. That on 19/09/2002 I made a application for trans=,

v e e ——

R e IO




g

—og- A
9/2. . . \

and ny dnughter is also seriouoly bed riuden who Lecause of. lack

of u'opor guidance from me as their ufe may go £o aatrcy & gmu

tutm may becone bleak. My vife is also a serving lady and - hbr |

oohool .1. cloo situated at a turﬁlang distame ftom our reo.tdame

 atl Itlchar and tor vhich ehe is also not 1n a pos.tt.ion to. oparo o

A iR

- and: dmto um towarda of the mlfate of: my. chndrena. Moteover.

‘l’il

uit.h ‘the qmwlng age I have also been aubject.ed various ailments
wh&ah’ll p-r my doctors require presence o£ my: family mmbera by
By lMo. But as my wife is not working in & Centra) govetnmont

,.u

00 thlro 10 no scope for qetting her .Lnter scate tranof;et to

C T R
'D.tmlpur. Ncguand. . : SR : .

» Recentlyo I have 10“_ my mother and my fatrer A prct.ty

:om hnving oldand senile digeases whicn requires my peraonal
_prgume near by Silchar. -

?w Under the premiges akove it is humbly prayed thae your

oy A‘{./

'bontqmd honour would be kind enough to reconsider . my case. and would

,m|. reldjut.Mnt in th‘ tranafer order "Oooouooooooooooooooancco

'.! : | | . SL\‘KV\M\O{M QDCW\OGLW POUAQ ;

i‘Jﬁ .
0000000000000000000 dat.doqoooocooooo trwnSering m ftO“\ koVo

K Kmnbhl.tgram to Ko, Parchgram. uh.!.ch .La one ot my cho&ce of posting
mz«a ot to KV Dunapur ‘and tor this kind act. of wh.tch I shall

rcnn,n ovor graec!ul to you.
" with kind regerds,

Ybuta faithfully.

| < SUKHENDU BHUSAN PAUL)
o ‘SUPwW Teacher,

cQ...E--..E‘Q“ Mdress | o . K&. Kumbhirgram..
sukhendu Bhusan Paul Lo TR
C/0sDinabandhu Paul
Awbicapatty, 8ilchar=4.
Dt=Cachar L , ,
Pin's 766 004, | o S | ;




,%9; o *“’ ’Af__ﬁ”__"z‘_‘f_"f—é 34( |

Dc § 'K géat&zc%a'zjee CONSULTATION. B ,
*#.8.8.8. (GAU), M.D. (DELHI) o - .
,,,f'_,“'-ji.;._!Former Professor&Head e : o SSSL'EGHM MED[C'NE CGNTRC
- |.Departmentof Dermatol - » e '
(Sk‘l)n) S'rd (VD)&Leopqrzsy | Qﬁé & C. Q D™ MontoSat 1000A M to 100 P.M
Silchar Medical College m D EVENING:4.30PM t07.30 PM
Silchar Assam. 7: ' -'.SUNDAYCLOSED ‘

/77 HL%% im TE /ﬂuét: ’V“‘%{:"

g n: e A f el - ey
A m ZVL 7(”],\..«, ¢ ;
M | cﬁ £ (\m/\—FoJ - fae - Lu(ca : /%ﬂ;m

i
Y CNZ AT Vﬂe’ﬂ‘ "UJMD .
R N L
‘Q A C"\( \.,L_,. Q/}o( j&./ ')’\A,Q’C@e«/ﬂ,(/}wlp(gl/ DL&(@,(
: : 0 ﬂ——'(z&?@*‘ 27 5( '()_(3_, I ?»Lk.—Lw
D . ¢ Ceten - €] el L’C%&'f;)
= i U:&?_ H:‘Q\Q\Dé’ (7 7‘()/’

T Aeloped. foene e (o

e | H . ¢ q)c,o - D, .'
t ‘ . o ’!l}c‘{‘ {’:2: 94 IND, 3\«( /VWV/XN 3 8)%(%{’

e’ 1l IAC(‘ <~

. 10 V“M ‘ﬁ’/a /
A
- e
i
S
i

szea/«' rdrﬁ‘/ cwwrm et & FImE $3040 1 (ol et 548 el
Register your name for every consullation Please brng the Prescnpnon n the ne_
BHARI BHRI MEDICINE CENTRE

' SONAI ROAD S/LCHAR 788 005 -

B 26817225468




co . e, e, -
: _ ( R
b \ .

f_ f “4}}"1.““ 4 . . e 3 - "30" |
L ’oiﬁnze!:%;{murpaso including eppointments) ' o - Dr Anup Kru-Bhatlaclzarya
Fax: 03%44942 ' R ) .+, MBBS(Hons); M:Derm(Skin Instt. Us i, FSASNIS.
TIMINGS : : Moraing ,OAM_,pM , . _ . .. Consultant Dermato. Venereologist,
"Evemng 500PM. 730 M. : oL _ o -0 i leprotogist, & Cutaneous- Surgenn
i . , : S n ' ' B - . (Ex Consultant Dermatologls! Skin- lnsm e, hew{)e:‘xf
A Sunday closed : ' PO e lEx Dermalologust Mmlstry ufHealth Govt. of Libya)
o (Appointment by Phons!PorsonaHy) Ty

A-day before '
mail: de phnvma@nduﬂ com -

Strwmg for Execellence lndermatolog

* Recepnent of Vush:shta Chukltsa Medan
# Recepient of Dwgnosnc Excell%ncy Awarc
. # Member: Universelles Leben v
Wurzburg. Germany i

B ACILITIES AVAILABLE |
“» Punch Skm Bnopsy '

* ' Punch'- Graftmg
e Electromrjﬁucro Pagmentauon for Vitilige

* Elecro/Radjo-Surgery For:
Moles

!

j ,'anl-*' aﬂS . .
:5 : Naevus !
Lyhphangnoma/Angnoma '

. Comedone Extraction
' . Thermolysns/Ele!rolysns .
" Rubepidermal Subcision for Acne-Scars
- l%xra!es:onal Therapy For:
" Alopecia
Keloid - ,
. Hyp - Scars, etc. , .-;".f,'

' e . ) o 'Xam'helasmé 'peeling
/\ *
L( ( ()&W AJ'U/lefv “7‘ /% '~ # Glycolic acid peels_

‘ Jessners solutioo peels
O) e .,'7(,»0 1/00/{ | ~

» -

TCA peels

s "sxm CARE CENTRE"

(A Centre for Treatment of Skin Diseasesg¥.D.; Cosmetological problems & Various Sexual Dnsorders)
- Opp. Iskcon Temple, Ambicapatty, Silchar-788004 (Assam) - - N
y - (if irntatlon occurs, please. duscontmue medicines & nnform your doctor) S

bl e B e 2 D

.
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Annexure-é

No. 28034/2/97-Estt.(A)
Government of India
Ministry of Personnel, Public Grievances & Pensions
(Department of Personnel & Training)

New Delhi, the 12 June 1997,

~ OFFICE MEMORANDUM

Sub: Posting of husband and wife at the same Station.

The undersigned is directed to say that on the subject mentioned above,
Government has issued detailed guidelines vide O. M. No. 28034/7/86-Fstt.(A)
dated 3.4.1986. The Fifth Central Pay Commission has now recommended that
not only the existing instructions regarding the need to post husband and wife at
the same station need to be reiterated, it has also recommended that the scope of
these instructions should be widened to include the provision that where posts at
the appropriate level exist in the organization at the same station, the husband and
wife may invariably be posted together in order to enable them to lead a normal
family life and look after the welfare of the children, especially till the children

are 10 years of age.

The Government, after considering the matter, has decided to accept this
recommendation of the Fifth Central Pay Commission. Accordingly, it is
reiterated that all Ministries/Departments should strictly adhere to the guidelines
laid down in O. M. No. 28034/7/86-Estt. (A) Dated 3.4.86 while deciding on the
requests for posting of husband and wife at the same station and should ensure
that such posting is invariably done, especially il their children are 10 years of
age, if posts at the appropriate level exist in the organization at the same station

and if no administrative problems are expected to result as a consequence.



To

N

)

It is further clarificd that cven cascs wherce only the wifc is a government scrvant,
ihe concession elaboraied in para 2 of this O. M. would be admissible to the

government servant.

These instructions would be applicable only to posts within the same department
and would not apply on appointment under the Central Staffing Scheme.

A copy of this Department’s OM No. 28034/7/86-Estt. (A) Dated 3.4.86 is

enclosed for ready reference and guidance.

Hindi version of the OM is enclosed.

Sd/- Megible

(Hannder Singh)

Joint Secretary to the Govt. of India
Tel. No. 301 1276

All l\/Iinistl'ies/Departxnents of the Government of India.

Department of Women & Child Development.

The National Commission for Women, 4, Deendayal Upadhyay Marg, ITO, New
Delhi.
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